
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

OA 527/93. 	 Ut. of Decision:28-10-93. 

K.Govinda Chatty 

.Applic ant 
Vs. 

Union of India, rep, by its 
Joint Secretary, Department of Space, 
ISRO, Antharikeha Bhavan, New DEL Road, 
Bangalore - 560 094, 

The Head, Personnel & General Administration 
Division, SCF, SHAR Centre, Sriharikota-524 124, 
Nellore District, 

3,Sk,Maathan Basha, Asst,Storea Officer, 
SHAR Centre, Sriharikota-524 124, Nellore Diet. 

G.Narayena Murthy, Aest,Stores Officer, 
ISRO SateLlite Centre, ISRO, Airport Road, 
Bangalore - 560 094, 

C.J.Baby, Aest.Stores Officer, 
VSSC, Vikrarn Sarabhai Space Contra, 
Trjvendrum-22. 

6, Jeevanenda, Asgt.Stor;es Officer, 
ISRO Satellite Centre, 15R0, Airport Road, 
Bangalore - 560 094. 

7. Jayraj Abraham, AesteStores Officer, 
LPSC, Valiamale, Trivandrum. 

8, G.Thankappen Nair, Asst.Storaa Officer, 
Vikram Sarabhai Space Centre, Trivandrum'-22. 

.. .Respondenta 

Counsel for the Applicant 
	

Shri Veada Rajgopal Paddy 

Counsel for the Respondents : 
	

Shri N.R.Oev Raj, Sr.CGSC 

CO RAM: 

THE HON'BLE SHRI JUSTiCE V.NEELADRI RAG : VICE CHAIRM 

THE HONBLE SHRI R.RANGARAJAN : MEMBER (ADMN) 
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0.A.NO.527/93 

JUDGMENT 

(AS PER HON'BLE SHRI JUSTICE V.NEELkDRI RAO, VICE CHAIRMAN) 

The applicant herein is working as Stores Assjstant'A' 

in SHAR Centre, Sri harikota, Nellore District. His case was 

considered for -the promotion to the post of Assistant Stores 

Officer in 1990. Out of six vacancies, four were given pro-

motion on the basis of the merit and two were given promotion 

on the basis of seniority as the quota for promotion on the 

basis of merit end seniority is 2:1. The applicant stood 

5th on the basis of the merit. As the 5th vacancy on the 

basis of merit had not arisen before the date of expiry of the 

4A nanel. the applicant was not given promotion. This OA 
was presented on 10.6.1'., 

allotment of 30% of the n'is; for interview is excessive. 
-A Ostr- 

The Ernakulam Bench of the Central Adm&jribunal held by 

the order dated 28.2.1992 in OA 21/91 that the allotment of 
for interview 

305A of the marks/for promotion to the post of Assistant 

Purchase Officer in ISRO is excessive, and then a direction was 

given to the effect that only 10 marks have to be allotted 
IL-'-'- 	 -'-.'--- 	 - 

for the interview and the m4-t 4zaa Lto be considered on the 

basis of the total obtained in the written test for a maximum 

of 50 marks, ACRs for a maximum of 20 marks and for interview 

for a maxum of 10 marks./)The learned Standing Counsel for 

the respondents, 	Shri N.R..Devaraj contended that this OA  has 

to be dismissed on the ground of laches for it was filed after 

/ 	the expiry of the. panel which is challenged and it cannot be 
corn- stated in view of the nature of the post and the/position of 

A 	 -ed 
the Committee who had interview/the candidates that the 

allotment of 30% of marks for interview is excessive. 	There 

is force in the contention for the respondents that there are 
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laches on the part of the applicant in challng1ng the panel 

a 	the said challenge was after the expiry of RXKZ± the 

period of thenel. So, the OA has to be dismissed on that 

ground and hence there is no need to advert to the other 

contentions raised for the applicant for disposal of this 

O.A. 

2. 	In the result, the OA iidismissed. No costs. 

(R.1wqGARI½crAN) 	 (V.NEELADRI RA0) 
MEMBER (DMN) 	 VICE CHAIRMAN 

DATED: 28th October, 1993. 

Jputy  RegisUi 

van 
To 

The Joint Secretary, Union of India, 
Lept.of Space, .ISRO,Antharjksha Bhavan, New DEL Road, 

Bangalore-094. 
The Head, Personnel & General Administration tivision, 
SCF, SHAR centre, Sriharikota-524 124, Nellore Dit. 

One copy to Mr.vaada Rajgopal Reddy, Advocate, 
No. 1 Law Chambers, High Court of A.P.Hyderabad. 

One copy to Hr.N.R.tvraj, Sr.cG.sC.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
'MQ Cp t ri' 	t.Dn4.s. cPitib4- %tItQ~ 	u.v,JSItO t?tzkLtP1. 

pvm 	isLo2 	?°* 	 az-c-aLc. -ceo o°t'i. 
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CHEC1D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYLEPABAD BENCH AT HYDERABAD 

THE HQN'I3LE MR.JTJäTICE V.NEELADRI 1W) 
VICE CHAIRMAN 

AND 

THE HON'ELE MR.? rT4-4EMBER(A) 

ALJD 
THE 	'BLE MRSTICHMJDRASEI7JR REDDY  

- 	 / 	 MEMBER( cm) 
4ND 
I 

THE HON'BLE MR.P.T.TIRUVENGAJJPM.M(a) 

Dated: 	- - JO —1993 
o 

6Q/JtfLCNENT; 	- 

M.A./R.A./C.ANO  

in 

O.A.No. 
T.A0No. 	

(w•p• 	) 

Ajted and Interim directions 
issue 

Allowe\1. 

Dispos of with diredtios 
Dimjssed. 

Dismissed fas withdrawn 

smissed(for default. 
Rejecte/4rdered: / 

No order as to costs. 
pvm 




